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[TAMIL NADU] ACT No. XXIX OF 1949.2

[THE ! [TAMIL NADU] ESSENTIAL ARTICLES CONTROL
: AND REQUISITIONING *[ * * * ] Acr, 1949].

(Beceived the assent of the Governor-General on the 13th
~ December 1949; first published in 1he Fort St. George
Gazette Extraordinary on the 15.h December 1949.

~ An Act to provide for 4f * * *] powers to control the
' §] 1 supply, distribution, transport and prices
of essential articles and trade and commerce therein
and requisitioning of property. ‘

WHEREBAS it is expedient to provide for o * * *1
powers to control the 9] ] supply, distribution,
transport and prices of essential articles and trade and

1 These words were substituted for the word “Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

2For Statement of Objects and Reasous, see Forr St. George
Gazette Extraordinary, dated the 31st Octover 1949, Part IV-A,
page 417.

This Act was extended to the transfesred territcry by section 3
of the Tumil Nadu Essential Articles Control and Requisitioning
(Temporary Powers) Amendment Act, 195§ (Tamil Nadu Act III
of 1958) repealing the corresponding law in force in that
territory.

Tbhis Act was extended tc the added territories by section 10

of the Tamil Nadu (Added Territories) Extension of Laws Act, 1962

amil Nadu Act 14 of 1962), which was deemed to have come

to force on the 26th day of January 1961 repealing the corres-
ponding law in force in those territories.

8 The brackets and words “/(Temporary Powers)” were omitted
by section 4(ii) of the Tamil Nadu Essential Articles Control and
- Requisitioning (Temporary Powers) Amendment Act, 1979 (Tamil

Nadu Act 10 of 1979).

% The words “‘the continuance during a limited period of*’ were
omitted by section 2, ibid.

5The word “production,” was omitted by section 2 of the
Madras Esscntial Articles Control and Requisitioning (Temporary
Powers) Amendment Act, 1952 (Madras Act XIII of 1952).

8 The words ‘‘the continuance during a {imited period of” wete
omitted by section 3 of the Tamil Nadu Essential Articles Control
and Requisitioning (Temporary Powers) Amendment Act, 1979
(Tamil Nadu Act 10 of 1979).
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commerce therein and requisitioning of property ; It is
hereby enacted as follows :—

1[Sh°ré‘igl‘: 1. () This Act may b: call:d the 2[’1%11 Nadu]
extent and COMM* pocaniia] Articles Control and Requisitioning 3[ * * ¥]
mencement]. Act. 1949

(2) It extends to the whole of the 4[Statc of Tamil
Nadu]. .

5[(3) It shall ccme into force at once O[ * * *
* 'TX.

* ¥ * % % ]

- 1 These words were substituted for the words “Short title, extent,
commencement and duration” by section 4 (i) of the Tamil Nadu
Essential Articles Control and Requisitioning (Temporary Powers)
Amendment Act, 1979 (Tamil Nadu Act 10 of 1979).

2 These words were substituted for the word ‘“Madras” by the
Tamil Nadu Adaptaticn of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Ozder, 1969,

8 The brackets and words “(Temporary Powers)” were omitted
by section 4 (ii) of the Tamil Nadu Essential Articles Control and
Requisitioning (Temporary Powers) Amendment Act, 1979 (Tamil

Nada Act 10 .of 1979).

4This expression was substituted for the expression “State
of Madras” by the Tamil Nadu Adaptation of Laws Order, 1969,
as amended by the Tamil Nadu Adaptation of Laws (Second Amend~

ment) Order, 1969.

5This sub-section was substituted for the original sub-section (3)
as subsequently amended by section 2 of the Tamil Nady Essential
Articles Control and Requisitioning(Temporary Powers) Re-enacting
Act, 1956 (Tamil Nadu Act VI ot i¥>0;. 1amil Nadu Act VI of
1956 was deemed to have come into force on the 26th January 1956.

8 The words, fig ires ang letters *¢and shall remain in force up to -
and inclusive of the 25th January 19797 were omitted by section
4 (iii) of the Tamil Nadu Essential Articles Control and Requisi~
tioning (Temporary Powers) Amendment Act, 1979 (Tamil Nadu
Act 10 of 1979). The life of this Act had been extended from time
to time by Tamil Nadu Acts III of 1958, 2 of 1963, 4 of 1966, 22 of
1966, 20 of 1967, 1 of 1969 and 9 of 1974 ; and this Act was made
permanent by Tamil Nadu Act10 of 1979. o




1949: T N. Act XXIX] Essential Articles Control and 75
: | Reguisitioning

4 * ok x * % % * & k]

~ 2. In this Act, unless' there is anything repugnant Definitiors.
in the subject or context—

(a) “essential’ article” meansany of the articles
specified in the schedule to this Act ang ony other article
which may be declared by the 2[State] Government by
notified order to be an essential article,

() “notified order” means an order potified inthe
sFort St. George Guzette

(¢) “‘undertaking” means any undertaking by way of
any frade or business and includes the occupation of
handling, loading c¢r unloading goods iu the course of
transport.

3. (1) The *[State] Government so far as it appearsto powers to

~ them to be necessary or expedient for maintaining, in- control pro-
creasing or securing supplies of essential articles or for duction,supply,
arranging for their equitable distribution and availability g’;g;gg;&n,;d
at fair prices °[ ] may, by notified order, prices of essene
provide for regulating or prohibiting the ¥ ] tial articles.
supply, distribution and transport of essential articles

and trade and commerce therein.

(2) Without prejudice to the generality of the powers
conferred by sub-section (1), an order made thereunder

1[(a) 1

1This sub-section was omitted by section 4 (iv) of the Tamil
Nadu Essential Articles Control and Requisitioning (Temporary
Powers) Amendment Act, 1979 (Tamil Nadu Act 10 of 1979).

. 2This word was substituted for the word *Provincial” by the
Adaptation of Laws Ordar, 1950.

8 The words “or for directing, maintaining or increasing the
production of any esscntial article” and the word “production”
were omitted by section 4() of the Madras Essential Articles Controt
and Requisitioning (Temporary Powers) Amendment Act, 1952
(Madras Act XHT of 1952).

A4 Clayse (@) of sub-section (2) in clause (h) was omitted
by section 4 (2), thid.

*Now the Tamil Nadu Government Gazette.
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(b) for controlling the prices at which any essential
article may be bought or sold ;

(¢) for prohibiting or regulating by licences,
permits, or otherwise the storags, distribution, transport,
disposal, acquisition, use or consumption of any essential
article ;

(d) for prohibiting the withholding from sale of
any essential article ordinarily kept for sale ;

(e) for requiring any person holding stocks of an
essential article to sell them at fair prices to specified
persons or class of personsor in specified circumstances;

(f) for regulating or prohibiting any class of
commercial or financial transactions relating tc any essen-
tial articic, .vhich inthe opinion of the YState] Govern-
ment are, or if unregulated are likely to be, detrimental
to the public interest ;

(g) for collecting any informaticn or Statisties
with a view to regulating or prohibiting any of the afore-
said matters ;

(h) for requiring persons engaged inthe ¥[ ]
sup(ply or distribution of, or trade or commerce in, any
essential article to declare their stocks of essential articles,
to maintain and allow inspecticn of or produce for inspec-
tion any books, accounts and records relating to their
business, and to furnish any other information relating
thereto § :

(@) for regulating the processing of any essontial
article

L () for exercising over the whole or any part of an |
existing unde{t.akxng, suchfunctions of controland subject
to such conditions, as may be specified in the order j

(k) for anyincidental and supplementary matters, '
includingin particular the entering and search of premises. -
vehicles, vessels and gircraft, the seizure by a person .
authorized to make such search of any article in respect

1This word was substituted for the word “Provincial® =~
Adaptation of Laws Order, 1950. ncia bYthc |

2 The word “production” was omitted by section ':
Madras Bssential Articles Control and Requisitioning grg%&i?}f,
Powers) Amendment Act, 1952 (Madras Act XIII of 1952), o
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- of which such person has reason to believe that a contra-

- vention of the order has been, is being or is about to be
committed, the grant or issue of licences, permits or other

~documents, and the charging of fees therefor.

#

4, (1) If, in the opinion of the 1 State] Government, it is Powers of
necessary or exnedient so to do for meintaining, increasing requisitioning
or securing supplies of any essentialarticle or for arranging 20d acquisition.
for its equitable distribution and availability at fair prices
2 ] the ?*[State] Government may, by
order in writing, requisition any property, .. ~vable or
immovable, and may make such further orders as appear
to them to be necessary or expedient in conineXion with
such requisitioning :

Provided that no property used for the ﬁurpose of
religious worship shall be requisitioned under this section:

Provided further that buildings solely used for resi-
dential purposes shall not ordinarily be requisitioned.

(2) Where the }[State] Government have requisitioned

any property under sub-scction (1), they may use or deal ‘

with the property in such manner asmayappeartothem |
tobe expedient and may acquire it by serving on the
~owner thereof, or where the cwner is not readily traceable
‘or the ownership is in dispute, by publishing in the
*Fort St. Gecrge Gazette, a notice stating that the 1[State]
Government have decided to acquire it in pursuance of

this section. o

(3) Where a notice of acquisition is served on the
owner of the property or is published inthe *Fort St.
George Gazette, under suo-secuon (1), then, at the beginn-
ing of the day on which the notice is sc served or publis-
hed, the property shall vest absolut:ly inthe [State]
Government free from all encumbrances and the period
of requisition thereof shall end.

1This word was substituted for the word ‘ Provinciai’’ by
the Adaptation of Laws Order, 1950. ,

8 The words, ‘or for directing, maintaining or increasing the
roduction of any essential articles”, were omitted by section 5 of
fe Madras Bssential Articles Control and Requisitioning (Temporary
Powers) Amendment Act, 1952 (Madras Act XIT of 1952).

~ *Now the Tamil Nadu Government Gazette.
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Paymentof 5§, 1] * * * * ]

2[(1)] Whenever in pursuance of section 4, any
*[movable or immovable property] is requisitioned or
acquired, there shall be paid compensation determined in
the manner and in accordance with the principles herein-
after set out, that isto say,—

(a) where the amount of compensation can be fixed
by agreement, it shall be paid in accordance with such
agreement ;

(b) where no such agreement can be reached, the
4[State] Government shall appoint, as arbitrator, the
District Judge or Subordinate Judge having jurisdiction
over the area *[in which the movable property is requisi=

. tioned oracquired or] in which the immovable property
is situated, |

Explanation.—For the purpose of this clause, the
expression “District Judge™ includes a Judge of the Madras
City Civil Court.

(c) At the commencement of the proceedings
before the arbitrator, the [State] Government and the
person to be compensated shall state whai in their respec-

~ tive opinions is a fair amount of compensation,

‘[(d) Thearbitratorinmaking hisaward shall have
regard—

i‘ | (i) inthe case of movable property, to its market
value ;

. (ii) in the case of immovable property, to the Cenm
provlsions of sub-section (l) of the section 23 of the Land Act L/
Acquisition Act, 1894, so far as the same can be made of 18
applicable and to the fact whether the acquisitionis of a
permanent or temporary character ;:

1 This sub-section was omitted by section 3 (i) of the Tamil Nadu
Essential Articles Control and Requisitioning (Temporary Powers)
Amendment Act, 1950 (Tamil Nadu Act XVIII of 1950).

2 Sub-section (2) was re-numbered as sub-section (1) by ibid.

8 Theo. "vords were substituted for the words “immovable
p. . perty” by section 3 (if) (a), ibid. ) :

4This word was substituted for the word ““Provincial” by the
Adaptation of Laws Order, 1950, /

5These words were inserted by scction 3 (ii) (8) of the 'fa il
Nadu Bssential Articles Control and Requisitigxfin)g ('I‘c‘:mpor?l
Powers) Amendment Act, 1950 (Tamil Nadu Act XVIII of 195(.

6 This clause was sybstituted f iginal ¢ P )
3 (i) (), ibid, uted for original clause (d) by sectiox




1949: T.N. Act XXIX]  Essential Articles Control = 79
SO | and Requisitioning

, Provided that where any property requisitioned is
- Subsequently acquired, the arbitrator, in any proceedings
~ in conncxion with such acquisition, shall, for the purposes

of this clause, takeinto consideration the market value of
the propcrty at the date of the rcquisition as aforesaid
and not at the date of its subsequent acquisition:]

(¢) Anappeal shall lie to the High Court against
theaward of an arbitrator where the value of the sub-
ject-matter in dispute in appeal is two thousand rupees
and above.

| Explanation.—In the case of periodical payments
the value of the subject-matter in appeal shall be deemed
to be five times the amount in disputz calculated for one
year. | -

(f) Saveasprovidedinthissectionand inany rules
made unaer this Act, nothingin any law for the time being
in force relating to arbitration shall japply to arbitrations
under this section.

*[(2)] The *[State] Government may, with a view to
requisitioning or acquiring any property under section 4,
by order—

(a) require any person to furnish to such authority
as may be specified in the order such information in his
possession relatingto the propertyas may be so specified :

(b) direct that the owner, occupier or person in
possession of the property shall not, without the per-
mission of the q State] Government, disposc of it or where
the property is a building, structurally alter it or where
the property 1is movable, remove it from the
premisesin which it is kept, until the expiry of such »eriod
as may be specified in the order.

6. (1) Where any property requisitioned under this Release from
Act is to be :eleased from such requisition the 2[State] requisition,
Government or any person generally or specially authcri-

‘zed by them in this behalf, may, after such inquiry, if
 any, as they or he may in any Case consider it necessary

1 Original sub-section (3) was re-numbered as sub-section (2)
by section 3 (i) of the Tamil Nadu Essential Articles Control and
' Requisitioning (Temporary Powers) Amendment Act, 1950 (Tamil
/' WNadu Act XVII of 1950).

2 This word was substituted for the word *“Provincial” by the
Adaptation of Laws Order, 1950,
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8 (1) The ‘[State] Government may, by notified order, Delegation
authorize any officer or authoritysubcrdinate tothe Y[State] € of powers.
Government to exercise any one or more of the powers
ested in them by or,under this Act except the power
‘mentioned in section 19, in relation to such matters and
subjectto such restrlctlone and condmons, if any, as may
’3e speclﬁed in the order. '

. (2) The exercise of the powers delegated under sub-
section (1) shall be subject - to control and revision by
the [Statc] Government or by such persons as may be
empowered by them in that behalf. The Y[State] Govern-
- ment shall also have power to controlanc revise the ' actsor |
proceedlngs of any perSons 50 empowecred.

: 9, (1) Every order made by the IState] Government or Continuanee
Central Government .or any other competent 'dforceof

authorit y— existing orders,
. (@) under any of the provisionsofthe Defence- of‘ R
Indla Rules in respect of any of the matters specified in - "
ections 3,4 and 7 which having been notified inthe Officiap 7/ 7
azette was mforce 1mmed1ately before the commence. L _‘;@1

ﬂlellt of this Act }

(b) under any of the provisions of sections 3 4 and»
7 of (i) the Madras Essential Articles Controland Requ1s1- ;
tioning (Temporary Powers) Act, 1946, or (ii) that Act as

so-dpplied .to. 2[the Pudukkottai State]vnder the 3fPoréign
ral Jurisdiction Act] 1947, on the footing that the: first~:: .
entioned. Act was in force at'the relevant time, or (iii)the’ . .
adras  Essential - Articles .Control and Requnsﬂmmng;_
(Temporary Powers) Ordinance, 1949, if the order:was
.in foroce 1mmed1ately before the commencement of’ thjs*y:

8 ll in so far as:it could vabdly have been made by tﬁef LR
1fState] Government under this Act; continueinforceas e
it has been made by the '[State] Gove nmentunderthe - - s
sxons of this Act and remain untilit is superseded or

1This word was Substltuted for the word*Provincial” by the"
daptation of Laws Order,1950. - -

#These words were substituted for the words*“the Pudukkottai an(f ‘
inganapalle States”,; by clause 3 of and the Schedule to, the Madras* g
daptation of Laws Order; 1954. . .
3These words were substntuted for the words “Extra-Proncia1
iction Act’, by section 4. of, and the Third Schedule. to, the

T 11 Nadu Repealmg and Amendmg Act, 1957 (Tamil Nadu - Act .
XXV of 1957) | b
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4
.

.+ “modified bythe competent authority under the provisions -
" “ofthis Act ; and all appoint ments mede, licences or permits ., - .

e issued, regulations made and diiections given uncer any

LT such order shall also continue in force until superseded or
modificd bythe competent authority: A

"

Explanation.—In this sub-section, ‘“Official Gazette” i
means,and shallbe deemed always to have meapt, the
Gazette -f India, ke Fort St. George Gazette*or any District

Y

Gcz:tte published inthe l[State of Tamil Nedu]. e -

. (2) The YState] Government may, if they consider it -
expedient so to do,fromtimeto time, medify or annul any .
orcer, appointment, licence, per mit ,regulatior or direction -

“specified in sub-seciion (1). '

ect  of . 10. Anyorder made under secticn 3, section 4 or section B

'=i§3;n$?:xr1: 7 or continued under section 9 shall have eflect notwith-

“with. other Standing anything inconsisient therewith contained inany

nactmentg, €Dactment other than this Act or in apyinstrument having’
- effiect by virtue ot any enactment other than this Act.+

LENES

Mode " of - #:A1. (1) Everyauthority or officer who makes any ord
ublication. ip writing in pursuance of any of the provisicns of this Act?
“shallinthe case of an orderof a general nature affectinga™? i}
class of persons pu blish such orcerby a notificaion in't '
manner presctibed byrules made under this Act and insuch
. manner as may, ini the opinion of such authority or officer

“bejbest suited for informing the persons whem the order
concerns. . Where the order is not of a general nature;the
“authority or officer may serve the order or cause it to: be

- setyed on the person concerned—

j;,4{;:@;:(a)kpersonall'y by‘déliverin‘g'ca tc,ndgzir g ?‘thiiﬁf th
. or(}er; . . 0 " R NRtat

R k)
oY

: - =:1This expression was substituted for the e# ression ¢S .
. Moy e TNl Ao o e Sl 5
‘Tami] Na tati nd A y
- meat)Order, 196, on Adaptation of Laws (Second Amend-#
- #Thisword. was substituted for the “ i " b
Adaptation of Laws Order, ,1950. he word 1’rovmc\:ial

‘ T ;ﬁ_g',,'Now‘ the Tamil Nadu Government G’azette;' _(
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(b) by send'ng him an authentxcatcd copy of the
posf 3 O ' :

- (¢) where the person cannot be found, by leavmg*
authenticated copy of the crder with some adult male -
ber of his family or by affixing it to any part of the
premises in which he is known to have last resided or
on'business cr personally worked for gain, |

(2) Wherc any provision of this Act ¢mpowers an
authority or officer to take action by notificd order the,
Pprovisions of su b-sc ction (1) shall not apply in 1elat10n to -
such ordet.

_ 12 (l) If any person contravenes anyorder madeunder Peralties.
section 3 orsection 4 or section 7 (1) (a) or continucd under

section 9, he shall be punishable with impiiscnment for a

term whxch may extend to three ycais or with fine or with -

both ; and, if the order so provides, any Cout t1ying such
‘contraventlon may direct that any prope:ty in respect of

which the court is satisficd that the order has been contra~
,vened,shall be forfeited to the 1[State] Government :

Provided that where the contravention is of an order- -
relatmg to an essential article which contains an express. "
provision in this behalf, the Court shall make such.
dizection, unless for reasons to be reccrded in writing, it is
cfoplmon that the directicn should net be made inrespect
of the whole or, as the case may be, a part of the property '

2) Where any essentlal axtxcle is scized under the . nn

autherity of an order made vnder this Act o1 continued

under section 9 and such order provides for the forfciture

“of the srticle in rospect of which the crder hes been

contravened, such forfeiture may, whether or not any o

by ksect.tlomsmstltutcdfc* a ccntravention of the crder, be: . SRR L
djudged . by the Coll:ctcr of the district or Pteqxdencv -

n which the teizure was made, and any forfeiture
adjudged shall, subject only'to an appcal which sball-
e ![State] Gc»vcrnment ‘be final;

—r e E—

$This word was substituted for the word “Provmcml” by thei
ptation of Laws Order, 1950,

35.3 6a
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R . Provx’ded'tﬂatfaﬂ‘a'djudipat’ion offorfeiture ane i
Souo.0 o this sub-section shell be no bar to the prosecution o
i .. punishment of any personunder sub-section(1),

T (3) Notwithstanding anything contained in section 3.
.. -~ ofthe Code of Criminal Procedure,1898,*it shall be lawful;
T ’ | for any tMagistrate of the first class specially empcwered:
o by the ¥[State] Government in this behalf and for an
' - Presidency Magistrate to pass a sentence of fine exceedin
one thovsand rupees ou auy perscu convicted of contrave
ning an.Order made undexr this Actor continued underis
section 9. . , - b

(4) Ifanypeisonto whom any provision of any orde

made under this Actor continued under section9 relates, o

“to whomn. any such provisionis addressed or who is in
occupation, possession or control of any land, building

velhicle, vessel or oiher thing to which such provision
relates— , Foe

(a) fails, without lawful authority, o1 ~exciisé.

l himself, or in respect of auy land, building, vehicle, vesse
‘or other thing of which he is in occupation, possession
or control to comply, or to secure compliance, with suc

provision, or FER
: , () cvades or attempts to evade, by any mears,
R o such provision, : I

B he shall bedeemedto have contravened suchprovision ;'and
3 s | in this Act, the expression “contravention” with ' jig
grammatical variations shall include any such failure;

- evasion or attempt to evade. | Rt

Abetment and ‘2, Any person who attempts to contrz;x) R
o agsigtan~a of .. - yp p ene or abets or
-~ contraventians.

attemptsto abet or does anyact preparatoryto a contraven-
tion of an order made under this Act or continued under’

* section 9 shall be. deemed to have contravened the ord
- andany person who knowingor havingreasonable cause tot

*Now the Code of Criminal Procedure, 1973 (Central -Act-2 af,
1974), section 29. - 2 Act:2 of;
~ tAccording to clauses (@) and (c) of sub=section (3) of -’
of the Code of Criminal Procedure, 1973 (Central Act 2 o
‘which came into force on the Ist April 1974, any.reference:. to
Magistrate of the first class shall be construed as a reference to
Judicial Magistrute of the first class and any reference to a . Pi'éSidency
.. Magistrate shall be construed as a reference to a Met ita
. Magistrate. S L RSy

P

Adéptation of Laws Order, 1950,

- ~ - g e R . e i
! ' - By

- 3 This word was substituted for the Wdl‘d“‘l':'rovincia}”,
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eligve that any other person is contravening any order

made under this Act or continued under sectien 9, gives

that other person any gssistance with intenttherebyto - |
vént,. hinder or otherwise interfere with his arrest, -~ ¢

rial or punishment for the 'said contravention, shall - I

also .be deemed to have confravened the order. - =~

4. If the person who contravencs or is decmied to Offencesby '
-avene an order made under -section 3, séction 4 or-Corporations,- . .

ection 7 or continued under section 9 is a company or » i:*
other body corporate, every'director, manager, secretary™ ™
or other officer or agent thereof shall, unless he proves - -

that the contravention took place without his knowledge . =~
hat he exercised all due diligence to prevent such « .. .0
avention, be deemed to be guiltyof such contra- . =

&

oy

5, No Cout shall take cognizance of any offence Cognizance cf -
* punishable under this Act except on a report in writing offences.
cfof the facts constituting such-offencé made by a person . .
LV who is a public servant as defined in section 21 of the . :

60. Indian Penal Code.

16; Where arny person is prosecuted for contravening Burden of
ny 6fder made under this Act or continued under section9 proof.
which prohibits hirn from doing an act or beingin posses=. .
siohof a thing without lawful authorityor excuse or with-
out a permit, licence, certificate or permission, the burden

f,proof that he has such authority or excuse or, as the
case may be, the requisite permit, licence, certificate
permission shall be on him.

17. (1) No Court shall, in any ~uitin whichthe validity Savings . a8
of an order issued or action taken under this Act is into orders.
question, have power to issue any injunction, whether
permanent or temporary, so as to restrain the [State]
Governmeént or any authority or officcr empowered by ot
under this Act from executing or carrying ou. ~ny order
passed by them or by him under this Act, cr in any way
niterfere with or affect such order. -

~ Nothing contained in this section shall be deemed to
prevent the Court from granting in the suit any relief by =
w2y of compensation to which the party may be entitled. '

1.This word was substituted for the word “Provingial’’ by the |
Adaptation of Laws Order, 1950, :
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~ (2) Where an order purports to havé been ma
~signed by any authority.in exercise of any power confe;
.by or under this Act, a Co’ rt shall, within the' meaning
i, of the Indian Evidence Act, 1872, presume that such

 was 80 made by that authority.

P o 5

oo 18, (1) No suit, prosecution c1 cther legal procecding
if;gfggzm}gﬁshalllie\_angaigset any person for anything which isin good
: taken under foithdone or intended to be done in pursuance of any order
.- the" Act. made under section 3, section 4 or section 7 or continig

.7« " underssction 9. R N S

" (2) No suit or other legal proceeding shall lie again
- “the[State] Government for any damage caused or likelyt

- be caused by anything which is.in. good faith done*
" intended to be done in pursuance cf any order made uni
~section 3, section * 4 or section 7 or continved u
** section 9. w TRELT R Ty

er
und

PR

L

 Powe: 19, ‘(1)‘ The 1[S£é.i‘e] Govefhméntf may bynotiﬁcat!o N
Ao ,‘,’.;"ﬁ: in the Fort St. George Gazette,* make rules’for-,th'eﬁ Y1 pe
. rules. of carrying into effect the provisions of this Act,-; - ©

Sy

o 2 In particulaf:.'andz without pre;jud_ide toth
S S tgeneralxty of the foregoing power, such rules may provide:
: (@) the procedure to be followed in-arbitratio

under this Act ; : S , b g

- (b tho principles to be frllowed in‘apportion

fo costs of proc=edings before the arbitrator and on appea
s . : ’ . v . R LR
i | :*%aa‘l,iigagt?nd 20. (1) Any ruleor order made or deemed of purportin
Ll Lnoadon- 5 have boen made, any notitication issued or deemed. ¢
i purporting to have been issued, any decision; award
- direction given or deemed or purporting to have béen given
o - any.action or proceeding taken or deemed or purportin,
& to have been taken, or anything done or deemed or prr.
- porting to have becen done— o e

(@) under any provgsioh of thc Madias Essentia
Articles Contrgl and Requisitioning (Tcmporay Power
Agt, 1346 (h:::relﬁlafter ixA this sectionand in section 2

. refeired to as_the said Act), and in force immediatel
b fore the 1st Octobor 1948, or D A 4

1 This word was substituted for the word “ e " "
-Adaptation of Laws Order, 1950. proviqcml/ f’ ¥ o

- ®4Now the Tumil Nadu Government Gazette. R e



g e e s

1949; T,N, Act XXIX 1 Essential Articles Control """A87
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i (b) on or after the Ist October 1948, under any

prov:sxon of the said Act or of the said Act as amended by
;- Madras Act I of 1949, on the footing that the said
. Act or the sald Act as so dmended was in force at
the relevant’ time, or :

; h'al | (¢) under any provision of the said Act s applied to
Actifthe Pudukkottai State] under the %[Foreign J Jrlgzhctxon
Act], 1947, on the footing atoresald or

(d) under any provision of the Madras Essentlal .
Ort‘i’l‘Artlcles Control and Requisitioning (Temporary Powers) |
¢ VIOrdinance, 1949 (hereinafter in this secnon referred to’
s the sald Ordinance),

shall, subjectto any subsequent modifi;ation o1 cancellation
;thereof purperting to have becen made on or after that
date under tae sajd Act or under the said Act as amended -
as aforesald on the footing that the said Act or the said

Act 2s so amended was in force at the relevant time, or
made under the said Act as applied to®[the State aforessid]

n that footing or the sald Ordinance, be deemed to be a

rule or order made, notification issued, decision, award or -
direction given, action or proceeding taken or thmg done
under the correSpondmg provision of th1s Act. |

VoI B

~.(2) Any liability or penalty 1ncurred ot decmed o
urportmg to have b2en  incurred, any punxshment
warded or deemzd ot purportmg to- have been'awarded, |
nd , any prosecution . commenced - or dee_med“ ‘ot
.rportmg to have been commenced— i

- (a) under any provmon of the sald Act before the
_St OCtOva 1948, or g"':‘tr‘_".: . , x FRe

B

1 These words were Substntuted for the words “the Pudukkottal and
anganapallee States”, by clause 3 of, and the Suhedule to, the '
adras Adaptation of Laws Order, 1954, : B .

"8 These words ware substltuted for the words "Extra-Ptovmclal
arisdiction Act>’ by section 4 of, and the Third Schedule to, the Tamil -
adu Repealing and Am*ndmg Act 1957 (Tamil Nadu Act XXV of

957).

'These wards ware sabstituted for the words “the States at‘ore- :
aid”, by section 2 of, and the Schedule to, the Madras Adaptation
f Laws Order 1954.




" 88 Essential Articles Control and [1949;T.N, Act XXIX .~
T Requisitioning . | B |

. (b) onor after the 1st October 1948 under anypro- .-
- vision of the said Act or of the said Act as amended by
‘Madras Act 1 of 1949, on the footing that the said Act or
- the said Act as so amended was in force at the relevant
.time, or o L SRR i

- (c) under any provision of the said Act as applied
~ toYthe State aforesaid] onthe footing aforesaid, or ..

(d) under any provisOn of the said Ordin'anc‘e','f

shall be decmed to have been incurred, awarded, or com-
. menced under th: corresponding provision of this Act. :*
-7 fedzunity for 21, (1) No éuit, prosecution or other legal prooeedmg‘
~ agts, at}}‘g-ra shalllic in any Court against any officer or servant. of the .
- done ot é[State] Government or any person acting under his

: . Madras Act direction or aiding or assisting him— . G

(@) for, or on account of, or in respect of, any
- sentence passed, or any 1ict ordered or dene by himin
- eXercise of any jurisdiction or power purporting to have
- been conferred on him by or under the said Act or the said
Act as amended by Madras Act I of 1949 or the said “Act
as.applied to 3[the Pudukottai State] 4[under the Foreign
. Jurisdiction Act, 1947], or : T

R ) (b)"for carrying out any sentence passed f)yﬂdhy['
.. Court in exercise of any such jurisdiction or power as’
- raforesaid. SN , S

- o (2) Nosuit or other legal proceeding shall lie against
- ‘I'the 2[State] Government for; or on account of, ‘or in
- -respect of, any act, matter or thing whatsoever, purporting

““to have been done in pursuance of or under the said ‘Act

+-orthe said Ac’ as amended as aforesaid or the said Act

o :-.as applied to [the State aforesaid]. T g

LY

1: ' " 1These vs}ords were substituted for the wofdéi “the s;ages
. ~aforesaid™ by section 2 of, and the Schedule to, the Madras. | -
-tion of Laws Order, 1954, . ’ ras Adapta

't .18 This word was substituted fbf the word “Provi 1 ",'«
qaptation of Laws Order, 1950. P vncal ;

8 These words were substituted for the words the pddﬁkk ta
d“ Bé.nganapaﬂe State’s”, by section ZOf, and* theM Sc R «a' b
*Madras Adaptation of Laws Order, 1954, =~ =~ hedu

-4 These. words were inserted by section 4'5f, : .alid th

rscliedule‘to,t the Tamil Nadu' Repzaling 2 d Amending
(Tamil Nadw Act XXV of 1957), - ¢ ond Amending

e

*

. . ) N BN \
- ¥ R . ; X
T
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| ~ and Regquicitioning. ~

= - (3) Sub-sections ) and (2) sha’llvh_ave effect alfhbugh
thie said Act or the said Act ds so amended or the said Act
as applied to *[the State aforesaid,] was not or might not

have been in force at the relevant time.

s - 22. The Madras Essential Articles Control and
, ﬁ*l{eqms}hom ng (Temporary Powers) Act, 1946, the Madras
dray Bssential  Articles Control and Requisitioning. (Tem-
Ordi- porary Powers) Qrdinance, 1949, and the Madras Essential
VI Articles Control and Requisitioning {Temporary Powers)

9 Act, 1946, as applied to 2[the Pudukkottai State] under

4. 1epealed.

4{THE SCHEDULE
[ See SECTION 2 (a)]

Electrieal encrgy]

said‘* by section 2 of, and the Schedule tc, the Madras Adaptation
of Laws Order, 1954. § A ‘

... 3These words were substituted for the words ¢‘the Pudukottai
‘and Banganapalle States* by ibid. , ,

sdiction Act®, by section 4 of, and the Third Schedule: to, the
,Tamil Nadu Repzaling ard Amending Act, 1557 (Tamil Nadu Act
“XXVof 1957).

|

:

‘Bssential Articles Control and Requisitioning (Temporary Powers)
ogiginal Schedule as amended by the Madras Act XIII of 1952.-

l'(f .
o .
+ T

T.N,Act XXIX ]  Essential Articles Control ;89

N o

Repeals,

}hé ‘3[Foreign’ J_urisd,iction'v Act] 1947, are hereby‘

1 These words were substituted for the words “‘the States afore- .

‘8These words were substituted for the words *“Extra-Provincial

his Schedule was substituteci by section 3 of the Tamil Nadu
ndment Act, 1954 (Tamil Nadu Act XXXVI of 1954) for the




762 Essential Articles Control and  [1958 : T.N. Act 111
Requisitioning (Temporary Powers) Amendment

TAMIL NADU] ACT No. II[l OF 1958%

[Tug YTAMIL NADU] ESSENTIAL ARTICLES CONTROL AND
REQUISITIONING (TEMPORARY POWERS)
AMENDMENT AcTt, 1958.% -

'[R'eceived the a&sent of the President on the 20th March
1958 ; first published in the Fort St. George Gazette
Extraordinary, on the 22nd March 1938 (Chaitra 1,1880).]

An Act further to amend the ![Tamil Madu] Essential
Articles Control and Requaisitiouing (Temporary Powers)
Act, 1949 ang to extend that Act to the transferred
territory in the “[State of Tamii Naau],

\VHEREAS it is expedient further to amend the }Tamil
Nadu] Essential Articles Control and Reauisitioning
(Temporary- Powers) Act, 1949 (}[Tamil Nadu] Act
XXIX of 1949), for the purpose hereinafter appearing
and to extend that Aci (o the transferred territory in the
3[State of Tamil Nadu];

BeE it enacted in the Ninth Year of the Republic of
India as follows :— |

Short title. 1, This Act may be called the *'[Tamil Nadu] Essential
Articles Control and Requisitioning (Temporary Powers)
Amendment Act, 1958.7

Amendment 2, In section 1, sub-section (3), of the +‘[Tamil Nadu]
gf section 1, Essential Articles Control and Requisitioning (Temporary
A[;*]‘g}‘;{fggfﬁ Powers) Act, 1949 (![Tamil Nadu] Act XXIX of 1949),

1949, for the words, figures and letters *““the 25th January 19587,
the words, figures and letters *the 25th January 1963

shall be substituted. ‘

1'Ti...e words were substituted for the word “ Madras™ by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.

2 For Statement of Objects and Reasons, see lort St. George
1G;‘l_/zette Extraordinary, dated the 10th March 1958, Part 1V-A, page

3 This expression was substituted for the expression * State of
Madras”” by the Tamil Nadu Adagtation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amend-
ment) Order, 1969,

4 This expression was substituted for the expression  “ Madras
Act” by the Tamil Nadu Adaptation of Laws Qrder, 1970,

LI G W AR o T N R R T T Y,




. ’f& ~“‘:=

~‘corresponding law ; or

.and any such’ mvestlgdtlon legal ploceedmg or reinedy

" corresponding law shall be deemed to have been done -
" or taken under the said Act and shall continue in force "

: done or any actlon taken unde1 the said Act.

fTamil Nadu Adaptation of Laws Order,” 1969, as amendedb
,'*1’ 6%

- - b et o A e st 1 B . ]
) i Ty e

A - i . - oo %
’ . LTl

s

1958 C[‘.N. Act III] Essentzal Artzcles Control and 763 T
i Requzsztwnmg (Temporary Powers) Amendment X

3 (1) The YTamil Nadu] Esseniial Articles Control Extension of

a8 Sand Requisitioning (Tempurary Powers) Act, 1949 2[Tamil Nadu

(*[Tamil Nadu] Act XXIX of 1949), as in force unmedxately llt\;rg }t%%’g(’f

~before the commencement of this Act and as amended transferred te

by this Act (hereinafter in this section referred to as the ritory, fepeals

| said Act), is hereby extended to, and shall be in orce, 3Fd savings. |
in the transferred territory. ‘

. (2) Any law correspondmg to the said Act in force
in the transferred territory immediately before the com-
mencement of this Act. including the Travancore-Cochin
Electricity Supply Surcharge Act, 1955 (Travancore-

- Cochin Act XIV of 1955) (heremafter in this section

referred to as  the correspondme law) shall ‘stand-

’ repealed on such commencement.

(3) The repeal by sitb-section (2) of the correspond—
ing 'law shall not affect—

- (a) the previous operation of the corresponding
-law or anything done or'duly suffered thereunder ; or

(b) any penalty, forfeiture or pumshment in-
curred in respect of any - offence committed agamst the -

(¢) any mvest1gat1on, legal proceedmg or remedy
in respect of any such penalty, forfenure or pumshment .
as aforesaid ;

may be insti‘uted, continued or enforced and any such
penalty, forfeiture or punishrient may be 1mposed as if

‘thlS Act had not been passed ‘ . o

(4) Subject to the provisions of sub-sccuon (3) an -
thmo done oy any action taken, including any appomt-
ment or delzgation made, notification, order, instruction
or direction ‘ssued rule, regulation or form framed, =~ ..
certificate granted or registration effected, under thef»

accordingly, unless and wuitil superseded by - anythmg

;1These w0rds were subsututed forth.. Word “Madras”b the%f

" the Tamul Nadu Adaptation ot Laws (Second Amendment) ’ Ordel,‘,

2 This. eXpressnon was substxtuted fOr the expres°1on “Madras Aet"f{
by the Talml Nadu Adaptatioh of Laws Order, 1970, . -
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9 . (5) Unless the context otherwise requires, the
' 11[Tamil Nadu] General Ciauses Act, 1891 (1[Tamil Nadu]j
- tAct. T of 1891) shall apply for the interpreiation of the
~ sajd Act as extended to, and in force in, the transferred
. territory, ' '

(6) For the purpose of facilitating the application
of the said Act in the transferred territory, any court or
.~ other authority may construe t"c ra'd Act with such
. - . alterations  not affecting the substance as may be necessary
. . . or proper to adapt it to the matter beforc the court or
other authoritiy. '

- (7) Any reference in the said Act to a law which is

not in force in the transferred territory shall, in relation

~ to that territory, be construed as a reference to the law,

if any; in force in that territory corresponding to the law
referred to in the said Act. '

(8) Any reference in any law which continues to be
in force in the transferred territory after the commence-
ment of this Act to the corresponding law shall, in relation
to that territory, be construed as a reference to the said
Act or as the case may be, to an order duly made under
the said Act.

- Explanation:—For the purpose of this section, the
expression “ transferred territory ” shall mean the Kanya-
léuman district and the Shencottah taluk of the Tirunelveli

“district,

Repeal, , 4 The **adras Essential Articles Control and Réquisi-

tionir~ (Temporary Powers) Amendment Ordinance, 1958 -

(Madras Ordinance If of 1958), is hereby repealed.

——

1 These words were substituted for the word “ Madras” by the
- Tamil Nadu Adaptation of Laws Order, 1969, as amended by the

Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969. E
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Requisitioning (Temporary Powers)
Amendment , :

TAMIL NADU ACT NO. 10 OF 1979.%
THE TAMIL NADU ESSENTIAL ARTICLES CONTROL

AND REQUISITIONING (TEMPORARY POWERS)
AMENDMENT ACT, 1979.

[Received the assent of the President on the 21st March

1979, first published in the Tamil Nadu Government
Gazette  Extraordinary on the 22nd March 1979
(Panguni 8, Kalayukti (2010—Tiruvalluvar Aandu)).]

An Act further to amend the Tamil Nadu Essential
Articles Control and Requisitioning (Temporary
Powers) Act, 1949.

BE it enacted by the Legislature of the State of Tamil
Nadu in the Thirtieth Year of the Republic of India as
follows :—

Short tile,  1.This Act may be called the Tamil Nadu Essential
Articles Control and Requisitioning (Temporary Powers)
Amendment Act, 1979.

2-4, [The amendments made by these sections have
already been incorporated in the principal Act, namely,
the Tamil Nadu Essential Articles Control and Regquisi-
tioning (Temporary Powers) Act, 1949 (Tamil Nadu Act
XXIX of 1949).]

Constructionof 5, Any reference to Tamil Nadu Essential Articles

.’,?Ifjgﬁ";;‘gu Control and Requisitioning (Temporary Powers) Act” in

Essential any Act or inany rtule, notification, proceeding, order,
Articles Control regulation, by law or other instrument made or issued
and under such Act shall be construed as reference to “Tamil

Requisitioning . . 1 ACROT ,
(Temporary Nadu Essential Articles Control and Requisitioning Act”,

Powers) Act™.

Repeal, 6. The Tamil Nadu Essential Ariicles Control and
Requisitioning(Temporary Powers)Amendment Ordinance,
1979 (Tamil Nadu Ordinance 4 of 1979), is hereby
repealed. |

"¢ For Statement of bbjects and Reasons, See Tamil Nady
Government_ Gazette Extraordinary, dated the 22nd February
1979, Part IV-Section 1, Page 39,
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